
 
 

IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL 

                           EASTERN ZONAL BENCH : KOLKATA 

REGIONAL BENCH – COURT NO. 1 

Service Tax Appeal No. 75932 of 2025 

(Arising out of Order-in-Appeal No.263/SLG-ST/2024-25 dated 07.11.2024 passed 

by Commissioner(Appeals), CGST & CX, Siliguri) 

 

 

APPEARANCE: 

Shri Ankit Kanodia & Ms. Megha Agarwal, Advocates for the Appellant 

 

Shri  Sameer Chitkara & S.K.Dikshit, Authorized Representative for the Respondent 

 

CORAM: 

HON’BLE SHRI ASHOK JINDAL, MEMBER (JUDICIAL) 

HON’BLE SHRI K. ANPAZHAKAN, MEMBER (TECHNICAL) 

 
FINAL ORDER NO. 77019/ 2025 

DATE OF HEARING :09.07.2025 

                                                  DATE OF DECISION:09.07.2025                      

Order : [Per Shri Ashok Jindal] 
 

The appellant is in appeal against the 

impugned order wherein demand of Service Tax has 

been confirmed against them for the period 2015-16 

to 2016-17. by issuance of the Show Cause Notice 

dated 18.12.2020 by invoking extended period of 

limitation.  

2. The facts of the case are that on the basis of 

information provided by Income Tax Department 

through Inter departmental Information Sharing 

System, it is alleged that the appellant has received 

and collected taxable income for providing services 

amounting Rs. 36,50,01,519/- during the period 

2015-16 and 2016-17 as per the information 
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furnished under Income Tax Act, 1961.  On 

verification from the departmental website, it was 

found that the appellant has declared taxable value 

in their ST3 return for the said period amounting to 

Rs. 26,58,96,180/-. Therefore, they have suppressed 

the taxable value to the tune of Rs.9,91,05,339/-. 

On that basis, the  Show Cause Notice was issued to 

the appellant by invoking extended period of 

limitation demanding Service Tax.  

3. The matter was adjudicated. Demand of 

Service Tax was confirmed alongwith interest and 

penalties were imposed.  

4. Aggrieved from the said order, the appellant is 

before us.  

5. The Ld. Counsel appearing on behalf of the 

appellant submits that the Show Cause Notice has 

been issued on the basis of information received 

from the Income Tax Department but no 

investigation was conducted at the end of the 

appellant and demand has been raised by invoking 

extended period of limitation. It is his contention that 

in 2017 and 2018, the regular audit was conducted 

but no issue was raised for impugned demands. In 

that circumstances, the Show Cause Notice issued to 

the appellant is barred by limitation.  

6. On the other hand Ld. Authorized 

Representative supported the impugned order.  

7. Heard the parties. Considered the submissions.  

8. We find that the demand has been raised 

against the appellant on the basis of information 

gathered from the Income Tax Department and 

regular audit was conducted in the premises of the 

appellant which is evident from the following: 
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9. As regular audit has been conducted against 

the appellant on 25.08.2017 and 11.07.2018 which 

is evident that the activity of the appellant was 

known to the Department. In that circumstances the 

Show Cause Notice issued to the appellant on 

18.12.2020 for the period 2015-16 and 2016-17 is 

highly barred by limitation. In that view, we set 

aside the impugned order on limitation and the 

appellants succeeds on limitation.  
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10. Accordingly impugned order is set aside and 

appeal is allowed with consequential relief, if any.  

   

 (Operative part of the order was pronounced in open court) 
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    MEMBER (JUDICIAL) 

 
 

 

 

                                                                                (K. ANPAZHAKAN) 

                                            MEMBER (TECHNICAL) 
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